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Application no. OA 39 of 2024 (SZ) 

2. 

: Sri. Jonatt Jose, 

Slo Sri. Jose, Nalukettu, Koratty 

REPORT FILED BY THE ENVIRONMENTAL ENGINEER, 
KERALA STATE POLLUTION CONTROL BOARD, 

DISTRICT OFFICE, THRISSUR, THE 6th RESPONDENT 

: The Secretary, MoEF and CC & 
others 

1. This respondent has submitted a report dated 12.03.2024 before the 

Hon'ble NGT, in which a detailed description on the working of the unit 

was reported. 

3 

After filing the report dated 12-03-2024, inspection was conducted 

in the unit by the Board officials on 19.04.2024. The unit was working 

during the inspection. The unit is consented for the production of Silicon 

carbide macro grains (40 TPD) using raw materials - Raw petroleum coke 

(20 TPD), Quartz (24 TPD) and microgrits of SiC and spccial ceramics 



(24 TPD) Silicon cartbide grains, brown fused alumina grains, white fused 

alumina grains, special ceramic grains (25 TPD) and silicon carbide crude 
(20 TPD), There are 9 furnaces in the unit set up in a separate build1ng. It 

was reported that 3 furnaces can be fircd at a time, and that firing is donc 

clectrically for which there are 3 numbers of transformers installed in the 
unit. For firing, the furnace is enclosed using temporary concrete 

structures which were reported to be called as "gates". Raw material is 

charged into the furnace enclosed with gatcs with a graphite rod at the 
core, and is electrically heated. 

3 During inspection on 19,04.2024 it was observed that, openings 

were provided at one side the building which was reported for 

ventilation purposc. However, during inspection no separate stacks were 

seen provided for the furmaces. It was also reported that one cycle 
firing starting from charging to final collection of fused material from 

furnace, will take a total of six days. The fused material after cooling is 
then taken outside the furnace by removing the gates and crushed 
manually using pickaxes and other tools. The process of crushing of this 
fused material was seen done near the furnaces in the same industrial 
building housing the fumaces. For other activities like grinding, sieving 
they have provided dust collectors. The unit has reported that 19.05 tons 

4. At the time of inspection, dust emission from the industrial unit 

was noticed. Also, there were few gunny bags with material spillage seen 

within the unit. The overall housekeeping of the unit was not proper and 

hence it needs much improvement. Also, several gunny bags with 
material were seen kept open in the backside of the unit, which should 

of pet coke was used on 19.04.2024. 

have been storcd in an enclosed carmarked arca with periodical removal. 



The unit shall als0 ensure that wherever spillage happens, the sp1lled 
material is removed immediately since this is a potential source 
pollution in the surrounding area. It was observed that the unit has 
installed a Continuous Ambient Air Quality Monitoring Station 
(parameters: PM1o, PM25, CO,, SO,, CO, Temperature and Relative 
humidity) near the main gate. 

air 

The petitioner's house was visited, Dust and odour nuisance was 
felt at the residence. It was also observed during this visit that, metal 
structures like gates and clamps the petitioner's house and another 
house in the vicinity, was seen corroded. 

6. The unit uses water for the cooling of furnaces and no cfflucnt is 
generated as the water used for cooling is evaporated. Though there is a 
canteen for the workers and staff, food is reported to be brought from 
outside. Based on the inspection the unit was instructed vide letter dated 
2.05.2024 to immediately install and commission the hood and stack in a 
movable arrangement for the furnaces, to improve the overall 
housckeeping. to provide cncloscd car marked arca for the storage of 
gunny bags , to enable visual accessibility to CAAQMS display board for 
the public, to include the parameter of H;S in the CAAQMS assessment 
and display the same, to conncct CAAQMS with the CPCB server, install 
two more ambient air quality monitoring stations in 120 arrangement, to 
maintain a dust frec environment and to tar or concrete all roads inside 
the plant premises. Copy of the letter no. PCB/RO-EKMTSR/GEN/OS 
dated 02,05.2024 is marked and produced herewith as Annexure- R6 
(a). 
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4 

Tbe unit vIdc their reply letter dated 12 06 2024 bas nformed that 
they have taken all necessary achons to maintain the house kceping of the 
bouse, immediate actions will be taken for installng the hood and stack. 
enabled the visual aces to the CAAQMS displav board for the public 
and requested for a time penod of six months for install1ng wo more 
ambient air quality monitoring stations. The copy of the letter dated 
12.06.2024 is marked and produced herewith as Annexure- R6- (b). 

Further to the inspection, ambient air monitoring was conducted at 
the unit and at thc petitioner's residence on 24.04.2024. During the 
monitoring period 2 furnaces were in the reaction stage and two in the 
cooling stage. Some maintenance works were also being caied out at the 
furnace plant. The unit has reported that 12.7 tons of pet coke was uscd 
on that day. The results of the analvsis are furnished in the table below 
S1. No 

9 

Parameters 

PM10 

PM2s 

SO, 

NO, 

At the unit At 

(ug/m') 

45 

42.9 

26 

10.6 

petitioner's 
residence 

6 

(Hgm') 
34 

31.1 

1.9 

21.3 

Limit 

National 

Air 

100 

60 

per 

Standards (ug/m') 

80 

Ambient 

Quality 

All the parameters analyscd are within the limit prescribcd by the 
National Ambient Air Quality Standards. 

Board had submitted a letter to Central Pollution Control Board 
(CPCB) to advice on whether pet coke can be allowed to be used as a raw 
material in the industry which is producing silicon carbide. CPCB has 
vide letter dated 22-3-2024 had informed about the Order dated 9-10 



2018 of the lon'ble Supreme Cout in WP(C) 3029 / 2025 permitting 

the use of pet coke in certwin industries for use as a fecdstock or in tlhe 

manufacturing process and not as a fuel. Further vide letter dated 5.4-24, 
CPCB has informed that the Stale Board may examine whether pet coke 

is uscd as a fecd stock /raw material and not as a fucl, and bascd on such 

assessment a decision may be taken to permit the use of pet coke in the 

light of orders of the Hon'ble Supreme Court. In this industry, pet coke is 

uscd as fecdstock / raw material only and not as fucl. Copics of the letters 

from CPCB dated 22.03.2024 and 5.04.2024 are marked and produced 

herewith as Annexure- R6- (c) and Annexure- R6- (d). Since it is 

electric furmace, there is no other fuel used. IHence it is humbly submitted 

that the use of pet coke in this industry can be permitted. 

10. It is respectfully submitted that the unit has informed that the 

rcason for not providing chimney and control mcasuresis that furnacc 

position is changed continuously; as the furnaces are made for each 

reaction and broken after the reaction period. Also it is submitted that the 

heat needed for driving the reaction is generated by the electrical 
resistance offered by a graphite core which is embedded in the raw 

material mix. A reducing atmosphere is created inside the furnace by 
cOVering the active materials with non Oxidising thick layer of 

unreacted mix, which diminishes the contact of reacting coke with air. A 

carbothermic reduction reaction in which the carbon is covalently bonded 

to silica to form silicon carbide crystals is initiatcd, thus avoiding the 

burning of coke. 

1. It is humbly submitted that Board has renewed Consent to Operate 

of the unit on 9-1-2024 valid up to 30,06.2028, with condition to install 

stack with control measures. The unit had submitted a proposal dated 

7 



12.02.2024 for installing the stack and control neasures within six 

months' time. This includes a hood for colleclig fumes and gases, 

cyclone separator, serubbing system and finally a chimney for venting the 

emission to outside. I is considered that by the installation of these 
control mcasures, air pollution could bc controlled. The unit has been 

directed vide letter dated 9/7/2024 to complete the installation of control 
measures and chimney within the stipulated time period as stated in the 
unit's letter dated I2.02.2024. Copy of the letter no. PCB/TSR/IC/176/07 

dated 09.07.2024 is marked and produced herewith as Annexure- R6 

Dated this thel2" day of July, 2024 

SIXTH RESPONDENT 

SUCHITRA V. 

Environmental Engineer 

(e). 




















